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5404 lim, In axercise wf the piuers cenforrad by sul-
"oleuse (v) ef oloues {23C) of Section 10 of the Ineems=tax Aot,
1961 (43 of 1961), the Central Ceumrnmant heredy notifies * Spi
Sri Thakur Remghaendra Osv isssajstion, Naw _laihi. % fer the
purpsen «f ths saols sub-claune far the assedsmant ysars 1997394 ta
1985.96 subjeat te the fedlouwing cendi tisns) namnlyl=

{i) ¢tho sssasses will apply ite Income, s acounul ate
for ap licetien, vhelly snd gxclusively to tha
sbjects Per which 1t is sstellishad;

{14} the asossuses will net inveast @r dapessit Lte funds
{ether than velunidpry centrifutisns received ang
maintained {n the farm of jeuslliery, fumiture ete,)
far ony pesried suring the pr ui.aua yesrs relesvont
te the asssessment yeurs manti ned abeve &tihmmiec
than in any sns &r fere af ¢ farms of modss
cspect fied in sub~peotion (5) ka Sectian 113

(iii) thie notification will net apply in relatieg 0 any
incoms Baing prefits and geinp of business, unless
the Business {a fincidental te) the attainment af
the sbjsctivee of the gsssssels and sspuratle beaks
pf acceunts are maintalned in seeopact af such busines
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